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4. |23.6.93 Wwe have heard Mr.A.S.Naik learned counss1

for t he petitioner and Mr.Ashok Misra learned Senior
Standing Counse 1 (Central).We do not have jurisdiction T‘
to entertzin this application.Hence it should be
returned to the petitioner to file the case in gxe '

; & dyiacd } :
appropriate forum ,if SO W.The IPO filed by
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the petitionér be returned th the counsel appearing
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